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A p p l i c a n t  (s)

A copy of the ORDER dated ..
. Tribunal in the above mentioned ca.se is forwarded herewith for necessary action.

Respondent (s)

passed by the Hon’ble

• 19.5,2006
j. None for thy applicant, shri V.K. Sharma

i x xxxxx;tow®e for thp rysponden ts.'

j- None was.'present for the applicant on

•! 21.11*2005 & 18.5.2006, . Today also when th's

! case uas called jioither the applicant nor 

i. his counsel uas present, Frorn :this it appears 

that the applicarJ

i prosecuting this 

! is dismissed for

Sol j  -
(Dr.' G.C.. Sri

Vi c e  C h a i r m a n

it is not interested in 

case. Accordingly, the'same 

non-prosecution.
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